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INTRODUCTION 

I. the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes having been authorised by the Committee to submit the 
Iteport on their behalf, present this Thirty-ninth Report (Eighth Lok 
Sabha) on Action 'faken by Government on the r~ommendations con-
tained in the Twenty-ninth Report (Eighth Lok Sabha) on the Ministry of 
Civil Aviation Reservations for and employment of Scheduled Castes 
and Scheduled Tribes in- Air India. 

2. The Draft Report was considered and adopted by the Committee 
on the 17 June, 1988. 

3. The Report has been divided into the following Chapters :-

1. Report 

II. Recommendations/Observations which have been accepted 
by Government. 

Ill. Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government's replies. 

IV. Recommendations/Observations in respect o~ which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

V. Recommendations/Observations in respect of which final 
replies of Government have ,not been received 

'. 
4. An analysis of the action taken by Government on the recom-

mendations contained in the Twenty-ninth Report of the Committee is 
given in Annexure. It would be observed therefrom that out of 51 

( v ) 



( vi) 

recommendations made in the Report, 38 recommendations i.e. 74.51 
percent have been accepted by Government; the Committee do not desire 
to pursue 4 recomJllt:ndations i.e. 7.84 percent. of their recommendations 
in view of the Government's replies; 2 recommendations i.e. 3.92 percent, 
in respect of which replies of Government have not been accepted by the 
Committee, require reiteration and in respect of 7 recOmmendations i.e. 
l3.73 percent, final replies of Government have not been received. 

NEWDBLHI 
July 21. /988. 

ARVJND NlffAM 
Chairman 

CommJ~tee on the. Welfare of SCMduled 
Castes a.nd Sc~eduled Tribes •. 



CHAPTER I 

REPORT 

. This Report of the Committee deals with the action taken by the' 
Government on the recommendations contained in the 29th Report of the 
Committee on the Welfare of Scheduled Castes and Scheduled Tribes on 
the Ministry of Civil Aviation-Reservations for and employment· of 
Scheduled Castes and Scheduled Tribes in Air India. 

1.2 In para 1.6 of their 29th Report the Committee had observed . 
that in the guidelines issued by the Bureau of Public Enterprises relating 
to the appointment of Directors on the Board of Air India, there was no 
stipulation for appointment of persons belonging to Scheduled Castes and 
Scheduled Tribes. The Committee were of the view that with the reser-
vation policy being in force over a number of years, these classes had 
been denied the opportunity all these years and had expressed the hope 
that the Government would take action to include at least one person 
belonging to SCsjSTs in the Board of Directors of Air India. 

1.3 In their reply dated 4 April, 1988, the Ministry of Civil Aviation 
after having explained various steps taken to protect and p ro~ote the 
interests and welfare of Scheduled Castes and Scheduled Tribes, stated 
that the interests of SCs and STs in the services of Public Sector Under-
takings or their economic development in general, could not be ensured by 
mandatorily including representation of SCs and STs at the Board level, 
whether on part time or full time basis. In Ministry's view, within the 
existing policy, the Government can always consider the claims of suitable 
persons belonging to SCs and STs for part time/full time Directors in the 
Public Enterprises without taking recourse to formator informal reser-
vation. 

The Committee are not convinced with the plea taken by the Ministry 
in their reply and will like to reiterate their earlier recommcndati9n that 
Government "should take action to include at least one person belonging 
to SCs!STs in the Board of Directors of Air India" as there is no dearth 
whatsoever of suitable persons amongst SCsiSTs for appointment on the 
Board of Directors of Air India. 

1.4 In para 2.11 of their 29th Report, the Committee, having 
expressed concern at the delay on the part of ·the Ministry in communi-
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cating directives received from the BPE on May 10, 1974 reprding reser-
vations in recruitments and promotions for SCs and STs to Air India 
which resulted in denial of due promotion to them for more than a year 
had desired that the Air India should take steps to effect promotion with 
retrospective effect to remedy the injustice done to SCjST c:mployees. 

In their reply dated 4 April. 1988, the Ministry of Civil Aviation have 
stated that it woDld not be feasible to effect promotions with retrospective 

. effect after a lapse of about 13 years. There is already a court case filed 
by certain employees. against providing reservations in promotions and 
the matter is sub-}tulice. As the directive has been issued only on 23 July. 
1915. it would not be legally possible to pro,·jde reservations with retros-
pective effect. 

The Committee are ~ot satisfied with the repJy or the Oovernment 
that it would not be feasible to effect promotion with retrospective effect 
after a lapse of t3 years. The Committee. therefore, reiterate their carlier 
recommendation and desire that Air India should take some positive stcps 
to remedy tbe injustice done to SC/ST employees. They further recom-
mend that if need be the matter may be taken up with the Law Ministry 
for lheir opinion. 



, CHAPTER 11 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

RuomlDeD'atloD (SI. No.2, Para No. 2.10) 

The Committee regret to note that although the reservations for 
Scheduled Castes and Scheduled Tribes in posts were introduced in Air-
India with effect from January 1, 1966 yet the principle of carry forward of 
unfilled reserved vacancies to subsequent recruitment years was introduced 
after more than two years in 1968 by the Corporation on the plea that in 
January 1966, it had not found it feasible to adopt the carry forward 
principle. In the Committee's opinion when a policy has been evolved 
and laid down after due consideration by the Government, the implement-
ing authorities have no business to delay the implementation, It should 
have been the earnest endeavour of the Corporation to adopUhe carry . 
forward principle also with effect from the same day i.e. 1.1.1966. The 
Committee desire that proper steps should be taken to ensure that such 
things do not recur in future and hope that loss of posts for not carrying 
forward nrc made good. 

RepI, of the Go,ennnent 

According to the instructions contained in the Ministry of Home Affairs 
O.M. No. 6/1/63-SCT (l) dated March 4, 1964 the reiCt'Vations for Sche-
duled Castes and Scheduled Tribes were subject to availability of suitable 
candidates of the respective class. and in case of non-availability of such 
suitable candidates for any reserved post,. such post could be treated as 
unreserved. It was, as such. not mandatory to carry forward the reserved 

• vacancies not filled by candidates belonging to reserved vacancies not filled 
by candidates belongins to SC/ST. However, adequate steps have already 
been taken by the Government by issuing a formal directive to Air-India 
making it mandatory for Air-India to implement the instructions in regard 
to reservations for Scheduled Castes and Scheduled Tribes .. The Corpora-
tion has also been making concerted efforts to improve the intake of 
Scheduled Castes and Scheduled Tribes and it is as a result of these 
concerted efforts that tbe number of Scheduled Caste and Scheduled Tribe 

3 
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employees in the Corporation as on 1.1.1987. has reacbed a very satisfactory 
level. Out of tbe total number of 16. 164 employees as on 1.1.1987. tbe 
number of Scheduled Caste and Scheduled Tribe employees is 3993, 
constituting a percentage of 24.7, which is higber thaa the' prescribed 
percentage. 

[Mlral6try a/Civil AriDtion O.M. No. A. UOI6/1I/87·SCT dilled 
t#lhApril, /988) 

R_ ......... (SI. No.5, Para No. 1.20) 

The Committee are surprised that Liaison Officer in tbe Minisiry of 
Civil Aviation hunot visited the Head Office of Air·lndia for the last two 
yean. This shows tbat neither the Ministry Dor its Liaison Officer attach 
tbe importance and urgency to the implementation of the reservation policy 
tbat itdescrves more so whea the visit of the Under Secretary in-charge of 
SC/ST Cell to Northern India Regional Office of Air-India brought to light 
a Dumber of.. jrreluiarities. 

The representative of the Ministry has since inspected the Head Office 
and Headquarters of all tbe departll!ents of Air-India jn July 1987. 

[MinJstr), olCI,1I AyilltiOll O.M. No A. UOI6/J1/87-SCT daud 
4111 April, /988J 

........ tioa (51. Ne. 6. P ... No. 1.11) 

Keeping in view the fact that tbe UailOn OtJicer bas to monitor the 
FeSen'ations iJJ an tbe departmanh of the Ministry and the organisations 
and undertakinlthercunder, the Committee recommend tbatbeshould 
visit the Head Office as well as Rqional Offices of Ajr·lnd~ at leastonc:e 
a year if not more to ensure that rescrvationorder. are implemented 
meticulously in letter and spirit. 

The representative of the MiniStry has since inspected the Head Office 
and Headquarters of aU other departments of Air-India in Bombay asweH 
al re,ional officctl-Northcrnlndia, Southern India. Western India and 
Eastern India. Inspections of Head Office, Headquarters Offices of aU 
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~~eM& itlrlfJothr.y1andi ...... 1~o1JiCCJ10f1A1l1iiI1Idi~_dIiIIrlt, a1'~otlmr 
MBcHtcHLUiH!et_i~ tiiittNrtlle4ll~ry:wtttilf~DIIduutcId .~ 
t.~n:c:n ~£w ~r:c .~b.!,;m (.Ja~!tli(.IqqJ; ~ -/"; W(; ~l~rlW .c./;;tn~q ni 112JhmA a! 
l~i:;t:J:I~ f; .. f.MinlAllJ' lIJ~~~;qtjJm Qt.Mt.M9J ~ J4Pl~lJAl~f'{Jtltml 

··:::.r;:.;:.;u !;;:n:;?~; c::i: i~r::.£~I, t.!;:n;')'1Qf. J,;C!i!Aw4B~il ... _) 
-...~:,.' .. T)·('·-' ',' .~II1~~~tiC¥J~l.r,N.,,:J, ~~~~9·3t~J'J 

, . " The"~om1hittee firmly believe that appointing ~. ~i~:~~~ ~fficer is not 
enough. What is needed is concerted action on the part of the Liaison 
Officer to ensuri~e~tflp1t1ft~~ ttY1h\f"~Ah'tJ'IRMitties of the orders 
and instructions pe~jning to the reservations in favour of SCjST and other 
1cbri~si~fit1ftxatttotis iamisstbleit1'> tltetn.:;i]:';,",.lJ;'x,:~; -;:.n0..::nsJ ~;jT 
n:;:I': :J~Ii !):;~:~· •. <n~ '.~-::.~. ~.~ . .t:~::.>,,; :~-;'~ :.~:: :';-.i. --~;~:;!.. C_{ "Z5!J£";"T ~liJ 't'-!!li 1001 

. ( ::..,:~ ,~~~ N'~;;.! i:!,ttepl;"tlld~eat!;>:t;:.li:.iDl;:' 1'2,:)2 C: 5['1"":, 
(.~ : 7".'''';~( :.:)~~: .b~;.,>: ~.;; ;.c.:t; ~!~ .• ~_ •. :-~, 0- ~: ... '.,"? -._';',' ,:"\........ ~ 

... .1- - -- - ;,~, ' .... ~ ;;'l!.f~ .(,,i,;.,n !I~';::i.ulc.i 

The Ministry has noted the observatioM'-of 7tbe~-£QJiuDjtte~~!j~ 
Liaison Officer is not only inspecting the Offices but also issuing reports 
pointing out the shortcolllliqn...w tbta...,a,4Jt.sH if any. Based on this, 
general guidelines are issued to all organisations/offices coming under the 
:motmtDf:the Miniatryr-.~,:...< ":'.,;,~.':::'; - ;'J;:"':':':"-'~ u;:: r:"''''i~1: ~tI 
.t -" ~ l;:'.L·~ !:,;,: ,:::'::: _1. £;Lr' ;~:~.J!_ ,:':" :.~:.t.'~ !.!. ,~: ... ~',=::'I'~ :;.,,'.: :.l::':_' ~1!iJ.i.':~ u,f 
•• :c ':, ...... J.. ~r[;MbIIstlry·4enil.AvltJtita:9:"M.:..N.tl..;,A . .J4!JJ61,1.J~b~Pl~f!.!1 

.; ... .L. ;;::;: ~.·::;~nJ" :'~t ".I; T~ .. L~·.;·:::_[ ~n:. ::'.;'-:,::.,; ,-jltlJ.::AR!ibd~J 

Reeo_e •• tio. (Sl.\;~~:t~:r"~~~ {)'~ 'Y q;.G.~u ~.: 
'~~ \::c ~ 1 ' .. :. ~'". ~ 1;.. :. ~ < '. ' .~ ".l ,b \/.. ,-~ 1. C J,::,t~ tl~\; 1. :~:': ~,~~; .. ~ '...- '\( .... ~itfi·~,\J ... 
~J, .. T~~~o~jttee note that whil; making recruit'ment at t>elhi, Bombay, 

. Calcutta and Madras to Group 'C' and 'D' posts from amongst the candi-
dates belonging tpJo5i ar~ Of ,eJi»n,~the ~p'ercentag~ Qf reservations for 
SC/ST fixed for tb~s: ar:a~ ate adiie're~t<f'imft\iMbe case in case of 
'T~lV,i!m.eD ts. i,n \Jl~~~.~~ly!?rie~ ~ad.e4I!.t __ ~~~~l!,~~~! ,.a~~_ !!iv~pdr~!;D: In 
< tie'. :¢9;Jnji:~~>~ opil)t~~:dti~ )ln~ri!alf}nj~J:irti~'~e' ~epiiv~~'-'~~i{trt?e::?f 
"tC/ST C&lui'i'dates' cmpi~ytnini ~t - die' . r~c~l~~~~s.~ ~~;}~P~~~(:~gd 
Trivandrum and is a seriOUS lapse on the part of Air-tndia. 

'tt~"Y".r~dteHlMat 
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one ST amdidate to make up this shortfall. It is further clarified tbat 
there hal been no recruitment at laUandbar but the recruitment was made 
in Amritsar in Punjab, where out of 3 appointments made. one was reserved 
forSC, apinst which a SC candidate was appointed and thus a general 
c:aodidate was DOt appointed against this reserved vacancy. 

[Ali1III,;, oieMI A'V;alion O.M. No • .... 14016/lJi87·SCT dated 
41h April, 1988} 

a __ ..... lSI. No. 18. Para No, 3.8) 

The Committee recommend that Ministry of Civil Aviation should 
look into the matter in depth and find out whether any injustice bad been 
done to SC/ST candidates. In case it co~esto their knowledge that some 
injustice baa been done to SC/ST candidates. they should take steps to 
redress it in future recruitments. 

The Ministry has conducted a detailed examination of the case and 
has found tbat the position as stated by Air-India in reply to para 3.7 is 
cot'I"eCt and they have issued necessary iastructlons to the Manager-
TriftDdrum. to recruit one additional ST as and when the next vacancy 
in Group 'C' or 'D' post, is available. 

[Mlllbtry ole/,ll A,iatlon O.M. No, A. J4016/1J/87·SCT dllt,d 
4tlt April. 1988] 

Ree. I.t.t'" (51. No. 11, Para No. 3.9> 

The Committee further recommend that orden relatinl to percentagos 
fixed for SC :and ST fot Group C and D posts to be filled on regional 
baaiI ate foUoweel meticulously. 

lnauuctiou ban been i$$ued to all recruitin, authorities to follow 
meticulously, the orders relaun, to pcn:eataae fixed for SC and ST p 
Group C aacl Dposts and maintain a statewise list. .. 

{Mlnlltt, oleMl A'/allon O.M. No. A I40J6/JJ/87-SCT .,ed 
41h April 19881 
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Recom.eDdatloD (81. No. 12. Para No. 3.10) 

The Committee regret that t~e appointing authorities in Air-India do 
not indicate the precise reasons for the rejection of SC/ST candidates to 
the Employment Exchanges to enable them to sponsor right type of 
candidates in subsequent recruitments even though there are specific 
instructions to that effect contained in the Ministry of Home Affairs O.M. 
No. 14/12/67-Estt (D) dated 10 April. 1968. 

Reply of tbe Go,entmeat 

Instructions have been issued to all recruiting authorities that instead 
of general remarks viz, "not suitable", more specific reasons for non-
selection of SC/ST candidates should be indicated in the requisition which 
is returned to the Employment Excbange. The specific reasons should 
state clearly that the candidate failed in the written test or trade test or 
failed in the interview. Those candidates who qualify in the written test 
but fail in the interview, the reason of his/her failure in the interview 
should be indicated such as "poor performance, poor expression, general 
knowledge poor, poor turn-out. poor-communication. etc .. •• 

[Mlnlnry of CMI Ayiatio" O.M. No. A. 14016/11/87-SCT dated 
4th April 1988] 

Reeo ....... tJoa (st. No. 13, p.,. No. 3.U) 

However, the Committee have been assured by the representative of 
Air-India that in future the concerned authorities will strictly adhere to the 
aforesaid instructions and invariably convey to Employment Exchanges the 
precise reasons for the rejection of SC/ST candidates so as to cnable them 
to sponsor for subsequent vacancies right type of candidates from these 
communities. The Committee hope that the Air-India authorities will 
keep tbeir promise. 

Repl, of die GonrDJBeat 

It will be ensured by Air-India tbat instructions issued in this regard 
will.be strictly adhered ~o. in future. by all appointing authorities. 

[Al/nistr, of Civil Ayiatlo" O.M. No A 14016/11/87-SCT dated 
4th April. 1978] 

Reeeaa ..... tlo. (SI. No. 14, Para No. 3.12) 

Tbe Committee further r~ommend that the Ministry of Civil A viati~n 
issue. if n~t already done, the necessary instructions to all tbe Public 



bi;~t?n i 1£.'\1 (Mlir8Wj &ptJiilP JfilbHtm >()!~ (}It,. .. :;f:) mJi",,~ fdated 
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~. ~.-.d~Yth~. ,t~~~, T{j~ tI~i~~~~~iJ&{~ ~~~t{, . witd~darelaXed -~ ¥.~. not With tne stan"dar08 oy WwCb t'lie Jenera can 1 tes are 
]udJCd. The Committee also not that in case Scheduled Caste/Scheduled 
Tribe Ofticer aft. 'PP1I9aWate, (...... if. i IJRAAItHMlNWfI! Air-India, tbey 

, requisition the services of SC/ST Officer of comparable status from some 
1~cNeHdiiiM1~e'tit *se8.te PWfi''UlidltlMlltitl,'f) '';1 tl~i'Wr)H 
~Hf1 Of ",rlba ,:,1::mJ2 It! .... (::,;·,:i10rl:'iJi b)a'~.jno;; !>!.~~ :n!.;, ... ': .rT: u,.r:Ji;;!1d.~!,L. 

::Inr t'8nsd.,.x:l Ja'1':'l(olqm....,..,....... al :1:::''''1.-;:jx'~IU'!l t'''':'~''i)'i'' 
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recruitment, one of tbe members would invariably.~ ~9d:SC;J$..;T 
Community. They baTe been further advised that while nominating aD 
SC/ST Officer on the SeJe!f~JMt,18clWNlcommittee. it ~kindly 
~~~ tIlft ~~~~J~P~!~P~~~~;~n~M)~r~"r*u~1. jrPing 
In VIeW lIto:'-Wff!P'~~~~&),l,~ !~!trr~~~~;,:I!'i~!1~".wa~~~·i;, J. 

\''''1~. 11(-\ ~[J,'f~, ., Cltll \4ri11~Q.j{t\'lflt. · ..... ~~ilJI87-SCT dat,d 
\, iI.~,~\ ,\I~~t r;~\· 4th AprU. 1988] 

\.". 'd ...... (6iIt lWtj "t~:.U9) 

:;.:I.x.;1tiejc~1hhiitfWtnIit 8iit~M1MtM ... ~'fIid""'_dils,,4fact.ice 
"it'dturt .\\0 % .~i4 the'i~i ofIBC~nd"""" K ,~: ~j ,'lJi<,( 
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Reply or tile Gonnmeat 

It has been confirmed by Air-India that it will continue its practice of 
nominating SC/ST Officer on Recruitment/Promotion Committees. 

[Ministry oleivil Aviation O.M. No. A. 140 16/ll/87-SCT dated 
4th April, 1988J 

Recommeadatioa (SI. No. 17, Para No. 3.27) 

The Committee regret that the concessions and relaxations available 
to Scheduled Caste and Scheduled Tribe candidates are not notified in the 
Recruitment Advertisements issued by the Air-India. They reco~end 
that the concessions and relaxations should invariably form part of the 
advertisements It should also be made clear in the advertisements that 
"if adequate number of Scheduled Caste and Scheduled Tribe candidates 
who satisfy the minimum standard are not available to fill reserved vacan-
cies, then SC/ST candidates may be selected to the extent of shorr all in 
vacancies by relaxing minimum standard provided they are not con~idered 
unfit to hold the post" as provided in the Ministry of Personnel, Public 
Grievances and Pension O.M. No. 360Il/8/84-Estt (SCT) dated 17th 
October, 1886. Such an advertisement will enable the candidates belong-
ing to Scheduled Castes/Scheduled Tribes who do not strictly fulfil the 
educational standards to apply and facilitate the filling up of reserved 
posts. 

Reply of the GOlel'llmeDt 

Instructions .have been issued by Air-India to all recruiting autaorities 
that the concessions and relaxations, both general as well as specific relaxa-
tions available to SC and ST candidates, should invarjably be indicated in 
the advertisements. These recruiting authorities have also been instructed 
to ensure that the following clause is inserted "in all advertisements/Employ-
ment Notices, released for recruitment of candidates from outside or 
within the Organisation for direct recruitment: 

"If adequate number of SC/ST candidates who satisfy the mlD!-

mum standard are not available to fill up the reserved vacancies, 
then SC/ST candidates may be selected to the extent of shortfall 
in vacancies by relaxing minimum standard provided they are not 
considered unfit to bold the post. 
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It may be stated here that the instructions as contained in O.M. 
No. 360Jl/8/84-Estt. (SeT) dated October 17. 1986, issued from the 
Ministry ·of Persqnnel. Public Grievances and Pensions, .CDvisase that 
educational qualifications prescribed for the recruitment. shallunifonnaUy 
apply to all candidates including SC/ST candidates. As such. it will not 
be possible to consider tbose candidates who do not strictly fulfil the 
educational qualifications. 

[ M inist,)' o/OvU Aviation O. M. No. A. 140 16/1l187. SeT 
dated 4th Ap,il, 1988J 

RecoIII ..... dOlt (51. No. 20, Par. No.3 .. 16) 

The COll'mittee feel perturbed that there is shortfall of Scheduled 
Castes/Scheduled Tribes in promotions e ... en in the lower categories of posts 
like Peon, Head Oeaner, Sw~per, GarJener.besides the shortfall ofSC/ST 
in aerial! posts like Senior Clerk, Office Assistant, Stenographer etc. 

The percentage of SC/ST put together is much above the required 
percentage in the categories of Peons, Oeaners, Gardeners, Loaders. 
Sr. Loaders. Sr. Gardeners, Head Cbowkidars, Head Guards, etc., ~" 
indicated below :-

----------------'-_ ... _ ....... " 

TotatNo. 
of employees 

(1) Peons, Qeaners. 2201 
Gardeners. etc. 

(2) Sr. Peon, Sr. Loader. 852 
Sr. Cleaner, etc. 

(3) Head Oeaner. Head Loader, 506 
Head Security Guard. elC. 

SC/ST 
among them 

145 

387 45.42 

257 50.19 

-----.-----.--.-.... -~ .... -... -,--"'--~---.... -- .. -................... --.. -. ---
In other categories also. the percentage or SC/STemployees is pro-

pasively improving. Air-India has taken necessary J!cps of applying 
relaxed standards for SC/ST candidate. and has aJso introduced a scheme 
. of pre-employmeot training in cate,ories Ukt StenoJr.phers. Ty.pilt Clerks, 
Clerks, etc. The percentage or SC/ST amongst the Typist Clerks. and 
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Clerks is 22.89. As and when these persons complete the required number 
of years. of service. they will be considered for promotion to the senior 
grades,s.ubject to availability. of vacancies. In the case of Office Assistants 
also, the existing percentage of SCjST is 19.40%. With regard to intake 
of Scheduled Tribes. Air-India is finding it difficult to get adeq~te number 
of Scheduled Tribe candidates. In Qther to locate Scheduled Tribe candi-. 
date.s, Air-India has been sending Selection Teams to tribal areas, and will 
make efforts to send such teams on regular basis. 

[Ministry afCivil Aviation O.M. No. 1. 14016jllj87-SCT 
dated 4th April, 1988] 

Reeommeadatioa {SI. No. 21, Para. No .. 3.37) 

The Committee recommend that earnest efforts should be made to fill 
aU the vacancies reserved for SC/ST in promotion. In case candidates from 
the SC community for which the vacancies are reserved are not available, 
the vacancies tn41Y be filled by the candidates from the ST Community after 
carrying forward. the vacancies for three recruitment years and vice-versa. 

Reply of the GOyemlDe~t 

Instructions have been issued by Air-India to all appointing authorities 
that concerted efforts shouid be made to fill all· the vacancie~ reserved for 
SC/ST in promotions by candidates froln sucR communities. In respect of 
the oro.1'I.otions wi.lich are effected on the critetia of seniority subject to 
rejec~on of unfit. if candidates fromSe Community for which the vacan-
cies are rC$erved, .are not available, the vacancies maybe fined by candi-
dates from ST Community, after ~'~HrY'ing fOi\vard the vacancies for. 
3 recruitment years and vice-vasa . 

.. 
/'Jlillistry of Civil Ariatioll O.M· No. A.14016i 11 /87-SCT 

dated 4th A.pril. 1988] 

RecommendrtioD (SI. No. 22, Para No. 3.38) 

The Committee also recommend that if the,existing SCjST Employees 
are not suitable for promotion to the posts of Stenographers, Senior Clerks. 
Office Assistaots the in-service training should be arranged for Scheduled 
Caste/Scheduled'Tribe employees to make them proficient and fit for 
promotion to these categories of posts. 
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Air-India bas advised aU Departments to give their personal attention • to the development of Se/ST employees by providing in-houselin-service/ 
outside training to aU SC/ST employees so as to improve their capabilities 
for ahouldcrinB hisher responsibilities. Air-India has also instituted a 
system of monitori11l the training of SC/ST employees through a half-
yearly report. 

fA/lltist" o/CMI..4,itltion O.M. No. A. UOI6/11/87-SCT 
dated 4th April. 1988J 

... _, ....... (SI. No. 23, P .... No. 3.44) 

The Committee note tbat a number of irregularities in the maintenance 
of Rosters bave been pointed out by the Liaison Officer of the Ministry 
durina hi, inspections of Rosters in 1983, 1984 and 1985. This only shows 
tbat proper care is not taken by the authorities in the maintenance of 
Rosters. 

Air-India bas issued instruction, to aU Departments to ensure that 
rosten in reapect of appointments, both by direct recruitment as well as 
by promotion, are maintained meticulously.s per instructions contained 
in tbe Brochure OD Reservation for Scheduled Castes/Scheduled Tribes. 
It bas also been pointed out that irregularity. if any, found in the rosters 
will be vie1red seriously. 

{Minh'" o/C/"iI "frlatloll O.M. No. A. 14016/11/87-SCT 
daled 4th ..4prll, 1988] 

Air India has issued instructions to aU their Department to ensure 
that rosters in respect of appointDJents,both by direct recruitment as well 
as by promotion. are maintained meticulously a. per instructionl contained 
in tbe Brochure 011 Reservation for Scbeduled Ca;tes/Scbedulec:l Tribe.. It 
bas also been pointed out that irreaularity •. if any, fOUM in the fOlten 
will be viewed seriously. 



13 

Reeomm •••• tJOD (SI. No. %4, Parl No. 3.45) 

Th~ Committee need hardly emphasis that the Roster is an importa t 
mcchaDlsm to keep a legitimate watch on the proper and adequate in~e 
of Scheduled Caste/Scheduled Tribe persons in services and that it ld 

t h "ft wou cease I) ave any slgm cance, whatsoever, jf it is not maintained pr 1 
. h l' h f . . oper y 
10 t e Ig t 0 eXlsbng rules, regulations and instructions. 

Reply of the Goyerament 

The point brought out in this recommendation has already been 
covered in the reply furnished to Recommendation at Sr. No. 23 (Para 
No. 3.44). 

[Ministry of Civil Aviation O.M. No. A. 14016/11 /87-SeT 
dated 4th April, 1988] 

Comments of the Committee 

Air India has issued instructions to all their Departments to ensure 
that rosters in respect of appointments, both by direct recruitment as well 
ns by promotion, are maintained meticulously as per instructions contained 
in the Brochure on Reservation for Scheduled Castes/Scheduled Tribes. 
It has also been pointed out that irregularity, if any, found in the rosters 
will be viewed seriously. 

Recommea4atioa (81. No. 25, Para No. 3 . .uJ) 

The Committee recommend that henceforth earnest efforts be made 
both by the appointing authorities and the Liaison Officer in the Ministry 
to see thnt the Government Orders on the maintenance of rosters are 
meticulously followed so that no injustice is done to Scheduled Castel 
Scheduled Tribe persons in the matter of recruitment and promotion. 

Reply of the GuverDmeat 

Air-India has issued necessary instructions to all Departments to 
ensure that rosters in respect of appointments, both by Direct Recruitment 
as WI.!U as by Promotion. are maintained meticulously as per the jnstruc~ 
tions contained in the Brochure on Reservation for Scheduled Castes and 
Scheduled Tribes. It has been also pointed out that irregularity, if any, 
found in the roster will be viewed seriously. Periodic inspection will also 
be carried out by the Liaison Officer Qf Air-India to ensure that the Depart-
ments maintain rosters in accordance with· the laid down instructions of 

the Government. 
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Periodic inspections will also be carried out by the Liaison Officer of 
the Ministry to ensure that rosters are maintained by the Recruiting 
Authorities, strictly as per the instructions of the Government. 

{Ministry olCMI A';Qtion O.M. No. A. 14016/11/87-SCT 
alltea 4th April. 19M} 

a._.UtioD (81. No. 27, Para No.3 .... ) 

The Committee also recommend that the Liaison Officer should invari-
ably submit his inspection report to, the managing Director, Air-India for 
his infonnation and necessary corrective action so that tbe deficiencies 
detected are brought to notice of all concerned and prompt action is taken 
to remedy the situation. 

The recommendations of the Committee have been taken note of and it 
will be ensured that the Inspection Report of the Liaison Officer is submi-
tted to the Managing Director of Air-India. for information and necessary 
('.arrective action. 

[Minist,y of CMI A,,",,;01I O.M.No.A. 140 IfIj IJ /87.SCT 
aaua 4th April, llJ,('Sj 

1tec_== •• tIoII (st. No. 11, r .... No. 3.49) 

The Committee aote that Air-India maintains 40 poiot rolter for direct 
recruitment made on all-India basis and 190 point Roster for direct recruit-
ment made on Regional buis. For promotions made by selection. a 40-
point Roster is maintaillcd.s per Government order on tbe subject. 

Air-India maintains a 40 Point Roster for direct recruitment made on 
AU India basis and (or all promotions. and )00 Point Ra&ter for direct 
recruitment rpadeon regional basis. 

[Ministry olChtl A'l4tlOll O.M.No.A. 14016/ll/87.SCT 
da'ta 4th April, j988j 

... , ...... (81. ~ •. 29. 'Para No. 3.50) 

The Committee have howevCt, been informed tbat for post» filled on 
head-oft\ce basil, rosten maintained on head office basil. for pusts filled.' 
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on regional basis the position is region-wise. However, this has not been 
done in all cases. 

Reply or the Governmeat 

Air-India is maintaining rosters on the head office basis for the posts 
. filled up at the head office, and on the regional basis for the posts filled at 
the regional offices. Instructions ha ve been issued by Air-India reiterating 
that statewise 100 Point Roster is required to be maintained for each state 
separately, for all appointments made by Direct Recruitment for Group 
'C' and 'D' posts by attracting candidates from the locality and/or the 
region. 

{Ministry 01 Civil Aviation O.M.No.A.14016/11/87-SCT 
dated 4th April. 1988] 

RetOlDlDeedatioa (SI. No. JO, Para No. 3.51) 

The Committee urge that the instructions regarding the maintenance of 
Rosters fQr posts filled on regional basis should be followed strictly in each 
casco 

Reply of tile Govenmeat 

Instructions have since been issued by Air-India to all the Departments 
to maintain stri~tly 100 Point Rosters for all recruitment made on focal 
and regional basis for Group 'C' and 'D' posts, with eff,ct from 1.1.1987. 

[Ministry 01 Civil Aviation O.M. No.A. 14016/11/87-SCT 
dated 4th April. 1988J 

ReeommeDdatloD (SI No. 31, Para No. 3.58) 

The Committee regret to note that a large' number of vacancies in 1983, 
1984, 1985 and 1986 both in direct receruitment and promotions reserved. 
for SCfST candidates have been dereserved and a number of reserved 
vacancies have been allowed to lapse by Air-India. 

Repiy or the GO'erII~Dt 

The de-reservation of vacancies bad to be resorted to because of non-
availability of suitable SC/STcandidates inspite of making all possible 
efforts, viz. wide publicity of vacancies, applying relaxed standards of 
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suitability, and sranting of otber concenions as admissible under the orders 
issued by the Government in ihis reg.rd. In certain categories like Co-
Pilots, Chartered Accountants. Stenographers. there is acute shortage of 
SC/ST candidates. 

[MU;utry o/CivII Aviation O.M.No.A. U0161HJi37~SCT 
datetl4th April. 1988J 

a ..... ed.ti.. (SI. No. 31, Para Ne. 3.59) 

The Committee are not satisfied with the reasons given by Air-India 
that sufficient number of SC/ST candidates with requisite qualifications and 
experience have not been forthcoming in some of the categories even after 
applying relaxed standards of suitability. The Committee feel that now 
there is no dearth of educated SCIST candidates. What is lacking is ;, 
sincere and conCi:rted efforts on the part of recruitment authorities to find 
out suitable SC/ST candidates before the expiry of three recruitment years. 
The COmmittee. therefore, recommend tbat dereservation of reserved 
'Vacancies should be resorted to only when it becomes inescapable after aU 
pouible efforta. including special recruitments, to locate and recruit 
adcqaate number of SC/ST candidates have failed. 

Instructions have been issued by Air-India to all Departments to 
ensure that de-Tetervatioll of reserved vac:ancics is resoned to only when 
aD pouible .trorts to recruit SCjST candidates haft failed. 

[MInJII" oleMI A,IalIOlt O.M ND.A· J4()16/JJj87-SCT 
deled 4th April. 1988J 

Reco ......... (81. No. 33. P .... No.4. 10) 

The Committee note that total number of Scheduled Caite Schedule 
Tribe employeess in Air-India which was J238 (13.61%) and 101 (1.98%) 
respecti\'Cly out of total cmployceJ in January 1975 has increased to 3184 
Scheduled Cutes (19.700/0> and 809 Scheduled Tribq (5.000/.) as on 1st 
January 1987. The Committee are, however, surprise4 to Dote that the 
percenta&e of Scheduled Caste employees in Class III bas come down from 
36.92% to 29.94% and in Clan IV from 90.36% to 76.15%. 

Reply ., tIM c;., ..... 

In Group D postS (Sweepers), tbe percetUap has droppecl from 90.36 
t& 76.15 because of tbe increase in the number of non-5CfST sweepers from 
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8 as on 1.1.197S to 29as on 1.1.1987 in the total strengthof83 and 151 
respectively. 

In regard to Group C and D posts, the percentage has come down 
marginally because of the promotions of employees from Class III cate-
gories to Class II (Group B categories of posts). 

However. the overall percentage of SC/ST in Group C and D posts is 
still much higher than the prescribed percentage. 

[Ministry of Civil Aviation O.M. No.A. 14016111/87-SCT 
dated 4th April. 1988] 

RtcOIUIeIIdatioa (SI. No. 34. P.r. No. 4.U) 

The Committee are also unhappy to note that the percentage of 
Scheduled Tribes in all categories i.e. Group 'A','B', 'C' and 'D' is below 
the prescribed quota of reservations. 

Re,ly of the GoverameDt 

The percentage of SC and ST candidates as on 1.1.1987 in categories of . 
Group B. C and D posts and the lowest rung of Group kposts, is given 
hereunder: 

Group " Total SC SC% ST ST% Total Percent 
ofSC & ST 

Group 'A' 1582 244 15.42 78 4.93 20.35 
(Lowest Rung) 

Group 'B' 7602 1294 17.02 421 5.54· 22.56 

Group 'C' llS3 212 18.39 . 89 7.72 26.11 

Group'D' 3559 1199 33.69 190 '5.34 39.03 
(Excluding 
Sweeper!» 

Group'D' 151 llS 76.16 7 4.64 80.80 

(Sweepers) 
-'-'" ---._._,------ .-. --- . --. ---.--.---~~-.. _---_.- _.'---

It will be seen from the above tbattbe percentage of SC and ST put 
together is well within the prescribed percentage in Group B, C and D 
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posts. Even in the lowest rung of Group A posts,the percentage is about 
20.35%, which is a little less than the prescribed percentage. Thislittle 
shortfall is on account of non-availability of ST candidates, even on the 
basis of relaxed standards. While in Group 'C' posts, the number of ST 
employees is 7.72%. as against the reservation of 7.5%. In other groups, 
it is Jess only by 2 to 2.5% In Group 'B' and 'D' posts. the shortfall in 
the number of ST candidates has been made up by higher intake of SC 
candidates, wtUch is permissible under the Govermnent instructions, as the 
backlog is carried forward only for three recruitment years and in the third 
recruitment year of the carry forward. in case the ST candidate is not 
available. it is required to be exchaqed by an SC candidate. Accordingly, 
therefore. tbe percentage of SC and ST may kindly be seen together, for 
the purpose of judging tbe performance of the Corporation in this regard. 
and it will be found tbat the required percentage has been attained by the 
Corporation. 

[MiJIl,try o/CMJ Avlatloll O.M. No. A. UOI6/1I/87-SCT 
thlt~d·4t" April. 1988] 

Jteeow .... d .. (81. No. M" Pan No.4. 11) 

The Committee recommend that a time-bound programme ihould be 
cbalkcd out to wipe out the shortfalls' in all categories of posts, at least 
upto tbe lowest rung of clus I, by resorting to special recruitments exclusi-
vely for Scheduled Castes/Scheduled Tribes and giving them liberal concess-
ions/relaxations while considering them for appointment. 

Necessary instroctiOPs have been issued by the Ministry to Air-India 
to chalk out a time-bound propmme to wipe out the sllortfall. in al1 
categories of postl, at least upto the lowest rung of Group' A' by resorting 
to special recruitments. exclusivelY for SC/ST and giviq them other liberal 
coDCeSiions'relaxations while considering them for appointment. 

[Mlltiltryof Ch'U A,iDtion O.M. No. A. 14016/1 l/87-SeT 
dated4t" April, 1988} 

ReCOBllBea4atloia (st. No. 36, Para No. 4.U) 

The Committee note that Air India hal been sending teams of their 
officers to Tribal Areas" and have met witb some success in geltingtribal 
candidates for lower posts from Himachal Pradlsh. However from tbe 
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Northern-Eastern States they have been able to select 27 Scheduled Tribe 
candidates for Traffic Assistant cadre and 5 Scheduled Tribes for post of 
Tetex Operators. 

llep.y of the Go,erameat 

Air-India has been sending teams of their officers to tribal areas to 
select ST candidates to fill the reserved vacancies. Air-India will continue 
to send such teams in future, also. 

[Ministry a/Civil Aviotion O.M. No. A. 14016/JI/87-SCT 
dated 4th April. 1988) 

Recommeadltloa (SI. No. 37, Para No.4. 14) 

The Committee feel that if more teams are sent at regular intervals to 
areas of triba.l concentration especially to North Eastern States for recruit-
ment of Scheduled Tribe candidates, the backlong of Scheduled Tribes can 
be wiped out to a great extent at an early date. The Committee will like 
to be kept apprised of the outcome of steps taken by Air India as suggested 
bytbem. 

Rep.y of the GOl'ernment 

The recommendations of tbe Committees of sending Selection Teams 
of Officers at regular intervals to areas of tribal concentration have been 
taken note of and will be complied with by Air-India. The Committee 
will al~o be kept apprised every year of the outcome of steps taken by 
Air-India. on the selection of ST candidates, by sending teams of officers at 
regular intervals to areas of tribal concentration. ' 

[Ministry o/CMf Aviation O.M. No.A. 14016jll/87-SCT 
dated 4th April, 1988J 

Recommendation (81. No. 40, Pari No. 5.4) 

The Committee note that a Special Cell has been set up in Air-India to 
look after the interests of Scheduled Caste/Scheduled Tribe employees. 
The Cell maintains Grievances Register. 

Reply of the Gonraaeat 

It is confirmed that a Special Cell has been set up in Air-India to look 
after the interests of the SC/ST employees and the Cell maintains a 
Grievance Register. 

[Mlnlsry o/Civil Aviation O.M. No.A. J4016/11/87-SCT 
dated 4rh April, 1988] 
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...... • ...... (SI. No. 41,Para No. 50!) 

The Committee feel that more publicity among the SC/ST employees of 
Air-India may be Jiven about the existence of the arrangements for redre-
ssal of their grievances so that they have no difftculty in approaching the 
ri&ht penon at the ~ght time for redressal of tbe grievances. if any . 

• .,1, of tIae Go ...... 

As desired by the Committee, a Staff Notice bas been issued by Air-
India.. drawioa tlae attention of all SC/ST employees-about the existence 
of the Cell its location and the concerned officers whom they may contact 
for any assistance, ,uidanee. clarification/redressal of their grievances, if 
any. 

[Minulry o/ClYil AYialion O.M. No. if, 140/6/11j87-SCT 
dal~d 4,,, April, /988J 

........ tiee (SI. No. 42. Para No. S.6) 

The Committee recommend t~t prompt action should be taken on the 
representations and grievances of the Scheduled Caste and Scheduled Tribe 
employees wbatever be the nature of the grievance to inculcate confidence 
and sense of security and well being amoog them. 

R.,., of .. Gitm .... 

Suita~le instructions have been issued by Air-India to all departments 
to ensure sreedy redressal of grievances of SC/ST employees. 

IM"'utT)' ofCtrll A,iation O.M. No. A. }4016/11/87-SCT 
dated 4,,, AprU. 1988J 

Ret. • ...... (51. No. 43, Para No. S.IO) 

The Committee have been informed that instructions were issued by 
the Bureau of Public Enterprises for providin, reservation in residential· 
actOmmodation for SC/ST in June, 1974 and subsequently in April. 1981 
and October. 1983. However, the reservation. in residential accommodation 
was introduced by' Air-India in 1985. The Committee are not convinced 
by the argument advanced by the Air-dndia authorit,ies that the list for 
allotment in Bombay had been completed in 1958 and 1971 and for Delhi 
in 1973 in consultation with the represeatatives or the Management and 
Members of the Labour Relations Committee. 
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Reply of the GMerameat 

It isa fact that Air-India implemented the orders regarding reservation 
in residential accommodation for SC/ST employees in 1985. It is regretted 
that the earlier instructions could not be implemented by Air-India for 
the reasons that the lists for allotment of residential accommodation had 
already been prepared and wait listed in 1958 and 1971 in Bombay, and in 
1973 in Delhi. However. Air-India has since allotted residential accommo-
dation to SC/ST employees . and has· fully made up the shortfall in this 
regard. In fact, as on date, the residential accommodation allotted to SC/ST 
employees is more than their reserved quota. 

[Ministry o/Civil Aviation O.M. No. A. J4016/ll/87-SCT 
dated 4th April, 1988J 

R.ommeadatioll (81. No. 44, Para No. 5.11) 

The Committee are of the firm view that when the instructions were 
issued in 1974 by the BPE, it was incumbent on the Air-India Authorities 
to revise their wait lists according to those instructions. It is really regre-
ttable that the reservations was introduced in 1985 i.e. after a lapse of 
about 11 years. This the Committee cannot condone it. They expect that 
such lapses should not recur and if there is a backlog because of the 
delayed implemontation of the BPE instructions, Air-India should make 
concerted efforts to clear it. 

Reply of the Go,emmeat 

As stated in reply to recommendation at Sr. No. 43 (Para No. 5.10), 
the reserved quota prescribed by the GoveJ'1)Jllent forallotment of residential 
accomm~dation has been fully met by Air-India and there is no shortfall 
in this regard: 

[Ministry o/Civil Aviation O.M. No. A. J4016/11j87-$CT 
daled 4th April, 1988J 

Rec:omme".tiOD (SI. No. 49, Para No. 5.18) 

'.' 

The Committee are of tbe view that dismissalltermination in such 
cases may not meet the ends of justice in full. In their opinion, where it 
is proved that a person ha~ given a false. caste certificate, ~rimin~l pr~
ceedings should also be invariably launched;!' against the culpnt which wIll 
act a detet:rent for the commission of such offences. 
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RefI, of till GOfefDlBHt 
Wherever the circumstanccs of the case justify. as per legal advice, 

criminal proceedinp will be launohed by Air-India, against an employee. 
[Ministry Q/ CMl Aviation O.M. No • ..4. 14016/11/87-SCT 

dated -Ilh April, 1988J 

R ............ oa (SI. No. SO, PauNo. 5.35) 
... 

The Co~ttee are surprised to note that out of 332 em.ployees posted 
abroad by Air-India. only 17 belonged to Scheduled Castes. The Commi-
ttee agree tbat in certain categories of posts, Scheduled Caste/Scheduled 
Tribe candidates are not available for posting abroad, but they find (rom 
the information furnished that in categories like Flight Engineer. Accoun-
tant etc. where Scheduled Caste/Scheduled Tribe employees are available. 
they have not been considered for posting abroad. . 

Reply of tile GoycmuMat 

The selection of Officers for foreign postinlS is made on the ballis of 
seniority-cum-suitability. Therefore. the cases of only those SC/ST Officers 
can be considered for posting, who are senior enough. so as to come 

-within the number of vacancies falling vacant at foreign stations in a 
panicular cadre. . 

[Mlllistry ojCwU A,iation 0 . .\1. No. A. }40}6/IJ/87-SCT 
dated 4th April, 1988) 

Il~ (SI. N •• 51, Pan No. 5.36) • 
The Committee recommend tbat the claims of Scbeduled Caste and 

II Scbeduled Tribe employees should be considered favourably at the lime 
of makina postinJS in forcip c;:ountrics to aive them a fair share in such 
postinp and also to enable them to familarise witb the work culture of 
other countries. The Committee feel that a stay in a foreign country, 
however short., will by itself, be avery purposeful experience for the Sche-
duled Caste/Scheduled Tribe employees and will help them a lot in broad-
ening tbeir outlook and to enhancc tbeir efficiency which in the final 
analysis will be to the benefit of Air-India. 

Reply of tile Goterll..-
Air.lndia bas i&sued instructioDll aU departments to apply the criteria 

of suitability sympatheticaUy., to SC/ST employeelil, who by virtue of their 
seniority come within the list of eligible employees for foreign postings. 

[MJnilt':~ of Civil A?lam." O.M. NO.A. 14016/ II /e7-SCT 
datu 4th Apr". 1988J 



CHAptER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE 

GOVERNMENT REPLIES 

Reeomme.datioa (81. No. 18, Para No. 3.34) 

The Committee are surprised to note that the Air-India introduced 
reservation in promotion for unskilled categories viz. Peons, Cleaners, 
Sweepers, Gardeners, Loaders-·ctc. from April 1978, although in their 
earlier reply it has been stated that reservation in posts filled by promotion 
upto the lowe~t rung of Class I was introduced with effect from 23rd July 
19.75. The Committee regret the delay of about three years in introduction 
of reservation in promotions for ~nskilled eategories .. They strongly feel 
that as a result of delay of three years in enforcement of these orders the 

"'SCjST employees have been deprived of the opportunity for three years to 
get promotional qU,ota under these orders without any fault on their part. 

Reply of tile Goverlllllelit 

Resen'ations in promotions up to the lowest rung of Group A i.e. 
including unskiUed categories were introduced with effect from July 23, 
1975, as per instructions contained in the Presidential Directive. However, 
there were hardly any promotional avenues available for unskilled cate-
gories. As mentioned in para .3 .32 of the report of Committee, a promotion 
scheme for unskilled categories was introduced with effect from 1.4. 1978, 
in terms of an Understanding reached with the Air Corporations Employees 
Union. This scheme envisaged that there· would be a senior category to the 
extent of 2S~,~ and a head category, to the extent of 10% in the unskilled 
group of employees and these promotions were effective from 1.4. 1978. 
Since the appointments under the scheme were effected only from 1.4.1978, 
the reservation which were already obtaining in the Corporation, from 
23.7.1975, were made applicable to these appointments also. As such, there 
was no delay of 3 years in enforcing Reservation Orders in these promo-
tions. The Reservation Orders as stated ahove. were applied as and when 
the appointments under this scheme for senior and head categories were 

made. [Ministry oieMI Al';ation O.M.No.A. U01611l/~7-SCT 
da/~d 4th April, 1988J 
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Reeoaa ......... (SI. No. 19, Para No. 3.35) . 

The Committee' desire· that the Secretary, Ministry of Civil Aviation 
look into the matter and fix responsibility for the serious lapse in applying 
these orden so late in Air-lndia. The Committee also urp the Ministry 
to devise ways and means to compensate the SC/ST employees who havo 
suffered on acx:ount of the dela;c,d implementatioa of reservation orders. 

In view of the explanation given in rtply to Recommendation at Sr. 
No. 18 (Para 3.34), it would not be possible to implement this suggestion. 

[Mirrut,.y ofCiYil AY/dtion O.M. No. A, UOJ6111/87-SCT 
ddted 4th April, /988J 

a ... _e.daff08 (st. No. 38, Pan No. 4.19) 

The Committee are surprised to note that Air·lndia treat the Scheduled 
Caste/SChectil1ed Tri~ candidates as apprentices who are taken with relaxed 
standards and select them for employment only when they come up to the 
required standard. 

Reply 01 the GOYerJIIIIeDt 
• 

As stated during the evidenee, Scheduled Caste and Scheduled Tribe 
candidates are assessed on tbe basis of relaxed standards of suicability and 
all those, who come up to the relaxed standards of suitability arc appointed 
on regular basis, on probation, in the same manner as general alndidates, 
who are .elected on tbe basis of normal standards. However. in situations 
when adequate number of SC/ST candidates are not available even on the 
basis of rela~ standards, with a view to fill up the reserved vacancies to 
the maximum extent possible, we also select ~lK!h of tbe candidates who 
have some potential and can be brou,bt up at least to the Jevel or relaxed 
stalldards of suitability, by givin, thcm trainin& in the areas of deficiency. 
In the normal course, bad we Dot introduced tbis scheme, such of thpse 
candidat~s, who do not meet even the minimum reloxed standard,would 
have been rejected as uDsuitable even on the basis of relaxed standards. 
It itt in lhi.5 context that the illustration was giv;:n that in thecaae of 
Typist/Clorb,thc normal standard!'! of suitability is 40 words per minute, 
whereas for SCISTcandidates. it is relaxed to 3S w.p.m. All those SC/ST 
candidates who come up to the relaxed standard of 3S w.p.m. are appointed 
on probation in tbe same manner as gencral candidatc5 (who attatn the 
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speed of 40 w.p.m.). However, if some reserved vacancies still remain 
unfilled and there are some SC/STcandidates who attain the speed between 
30-35 w.p.m., they are selected for imparting training in typewriting and at 
the end of the training, are again subject to the proficiency test, in which if 
they come up to the relaxed standard of suitability they are selectedd for reg-
ular appointment on probation. The training period is initially for 3 months, 
but it is extended if the candidates still do not come up to the mark within 
the first three months and in some cases, has been extended upto 9 months. 
Incidentally, it may be mentioned that such candidates are also given a 
stipend during the training per~od. 

[Ministry ojCMJA.viation O.M. No. A. !4016jIl/87-SCT 
dated 4th April, 1988} 

Rec:ommeadatioa (SI. No. 39, Para No. 4.20) 

In this connection the Committee draw the attention of the Air-India 
authorities to the provisions in Chapter VI of Brochure on Reservations 
for Scheduled Castes and Scheduled Tribes in posts/services under the 
Public Enterprises issued by the Bureau of Public Enterprises, which read 
as follows :-

"SC/ST candidates promoted or intially appointed on the basis 
of recruitment through competitive exminations or otherwise by 
relaxed standards should be given extra training to enable them to 
come up to the standards of other candidates. In-service training 
should be provided by the appointing autliorities within their own 
offices. Such candidates should on their appointment be placed 
on probation, and the rules/orders of the enterprise regarding 
pro bation will apply to them." 

The Committee recommend that as per aforesaid Government instruct-
ions the Air-India .sbould appoint the SC/ST candidates who are selected 
with relaxed standards as probationers and not apprentices. 

Reply or tbe Goverument 
As itated. in reply to the recommendation at Sr. No. 38. (Para No. 

4.19), the SC/ST candidates who are selected on the basis of relaxed 
standards of suitability, are appointed on probation, and not as Appren-
tices. Thus Air-India has been complying with the ~equireDlents given in 
the Brochure. 

I Ministry of Civil A\liatio~ O.M. No.A. J4016/11j87-SGT 
dated 4th April, 1988J 



CHAPTER IV 

RECOMMENDATIONS/OBSBRVATIONS INRBSPECTOF WHICH 
REPLlES OF THE GOVERNMENT HAVE NOT BEEN ACCEPTED 
BY THECOMMtTTP.E ANDWHJCH REQUIRE REITERATION 

~ (S1. No. I, Para No. 1.6) 

The Committee regret to note that in tbe guidelines issued by the ., 
Bureau of Public Enterprises relating to the appointment of Djrectors 
on tho Board of Air-India, there is no stipulation for appointment of 
persona belonging to Scheduled Castes and Scbeduled Tribes. The 
Committee are of tho view that with Ule rcserv.ation .poli.cy heiDI in force 
over a number of years, these daMeS have been dcni.ed the opportunity 
aU those years and hope that tile Government will take action to iaclude 
at least one perIOD belongiAI to, SCJST in the Board of Diroclon of Ai(-
India. 

Government have taten several steps toproteet and prvmote the 
interests and welfare of Scbeduled Castes and Schcduled Tribes. Several 
Hip Powered Committees and Bodies such .a the Committee beaded by 
the Prime Minister. tbe Parliammtary Committee on tbe'NeJfare of 
SCa/STa, the COmmissioner for Scheduled Castes .tScbeduled Tribes., tbe 
National Commission for SCI " STs, the Department of PersOnnel as also 
tbe conc:emcd Administrative Ministries oversee the implementation of 
Government Directives in regard to lbe provision for employment and 
promotional opportunities to the SCs " STs and promotion of tbeir 
interests in vario .. seeton of the Governmcpt includinS Central Public 
Enterprises.Thete Bodies. operatiaa at the macro level. have greater. 
powers as compared to tbe Board of.Directon of .an lJodcrtaking and can 
oft'ectivcly take into account the .requiremcnts of sectorial imbalan~ and 
formulate approprietepoli<;,ics for their corrections. Tbeintucsts of 
SCI and ST. in tlie service, ofPubHc Se~tor Undertakings or their econo-
mic development in general, can not be.ensured by mandatorily including 
representation of SCs or STs at the Board level. whether on part time ~r 

!. 
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full time basis. The Policy of the Government, regarding the Board of 
Directors is. to consider persons with proven record from Industry', Com-
merce, Admn., etc. so as to make the Board of Directors of Public Sector 
Undertakings managerially and professionally competant to guide the 
activities of the public entesprises. Within the existing policy, the Govt. 
can alway~ consider the claims of suitable persons belonging to SCs and 
STs for part time/full time Directors in the Public Enterprises without 
tak.ing recourse to formal or informal reservation. 

, {Ministry o/Civil Aviation O.M .• No. A. 14016/11/87-SCT 
ddted 4th April. 1988J 

CommeDts of the Committee 
Please see Chapter I para 1.2 

Reeommelldatioa. (81. No, 3, Para No. 2.U) 

The Committee cannot but express their anguish that the formal 
directives regarding reservations in recruitment and proml>tions for Sche-
duled Castes/Scheduled Tribes in services received from the Bureau of 
Public Enterprises on May 10, 1974, were communicated to the Corpora-
tion by the Ministry on July 23, 1975 after a lapse of 14 months with the 
result tleat the employees belonging to Scheduled Castes andScheduled Tribes 
were denied their due promotions for more than a year. Had the Ministry 
been prompt in conveying the directives to the Corporation promptly, 
such injustice to the Scheduled Caste and Scheduled Tribe employees could 
have been averted. The Committee expect the Ministry to be more care-
ful in such matters in future and also expect the Corporation to effect 
promotion with retrospective effect to remedy the unjustice. 

Reply of the GoverDmeDt 

Bureau of Public Enterprises directives dated 10.5.1974 were received 
in this Ministry on 17.5.1974 and issued to Air-India on 4.6.1974. Air-India 
and Indian Airlines expressed their difficulties in implementing the policy 
regarding reservations particularly with reference to promotion vacancies. 
To sort out this problem a meeting with the BI'E was held on 11.11.1974. 
For issue of formai directive to these two Corporations, the matter was 
referred to Ministry of Law on 4.1.I975 and after obtaining their view on 
6.2.1975 a meeting was held with the Minister on 4.3.1975. 

On the basi:; on the meeting held on 4.3.1975, Air-India and Indian 
Airlines had submitted their proposal in ll.1Jle 1975 and finally the fonnal 
Pre!>idential Directives for reservation for SCs &. STs !n appointment in 
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Public Enterprises were issued to Air-lndia and Indian Airlines under article 
34(1) of the Air Corporation Act. 1953 (27 of 1953) on 23.7.1975. 

It would not be feasible to effect promotions with retrospective effect 
after a lapse of about J 3 years. There is already a Court case filed by 
certain employees, againat providina reservations in promotions and the 
matter, is subjudice. Si nee the directive bas been issued only from 
23.7.1975, it would not be legaUy possible to provide reservations with 
retrospective effect. 

~ ~ 

[Ministry of Civil Aviation O.M. No. A. U016/11/87.SCT 
dilled 4th April, 1988J 

C ...... 1s of the COlDdttee 

Please see Chapter 1, para ).4 



CHAPTER V 

RECOMMEDAT10NS/OBSERVATIONS ON WHICH FINAL REPLIES 
OF GOVERNMENT HAVE NOT BEEN RECEIVED 

Reco_eadatioa (SI. No.4, Para No. l.ll) 

In regard to the monitoring of the implementation of the Directives 
regarding reservations, the Committee are not convinced by the argument 
of the Civil Aviation Secretary that "It is the management of the 
organisation which should ensure that the Directive is implemented", In 
the opinion of the Committee this amounts to the Ministry washing of 
their hands ·of aU r~sponsibility about implementation of the Govern-
ment Directive to the Corporation. The Committee feel that primarily 
it is the duty of the nodal Ministry to ensure that any such directives are 
implemented in letter and spirit and for that purpose they should get the 
nccessary feed back or returns from organisations or bodies under their 
control. The Committee recommend that the Ministry should strengthen 
its machinery to monitor the implementation of the reservation directives 
so that the desired benefit goes to the Scheduled Caste and Scheduled 
Tribe persons in matters of recruitment and promotions in the Cor-
poration. 

Rep., of tbe Govera.eat 

Periodical Reports on implementation of reservation orders are already 
being called for from organisations and bodies under the control of this 
Ministry. Through the media of these periodical reports as well as ·by 
conducting on-the-spot inspections, the quality of check on the implementa-
tion of reservation orders will improve. As regards augmentation of the 
staff' strength of the Scheduled Caste/Scheduled Tribe Cell in the Ministry, 
the same is separately under consideration. 

[Ministry of Civil Aviation O.M. No. A. 14016jllI87-SCT 
dated 4zh April, 1988J 

COlDmeats of tbe CGmmittee 

The Committee may be intimated about the augmention of the staff 
strength of the SC &. ST Cell in the Ministry. 

29 
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Reco •• el&datioa (st. No. 8,P .... No. 1.23) 

The Committee have been informed 'by the Civil Aviation Secretary 
~hat the SC/ST Cell attached to Liaison Officer at present is manned 
by an Under Secretary. one Desk Ofticcr and one Assistant. Further tha~ 
this Cell has been entrusted with the responsibility of overseeing the imple-
mentation of reservations in all the Departments and offices and Under-
takings under the Ministry. Seeing the enormity of the work, the Com-
mittee recommend that the staff strength of the Cell should be suitably 
augmented by appointing more staff who are well conversant with the 
orders/instructions relating to reservations for Scheduled Castes and 
Scbedalcd Tribes so that the interests of Scheduled Castes and Scheduled 
Tribes arc properly looked after. 

Refl1 of tile G~e,...e.t 

Augmentation of the staft' strength in the Scheduled Caste/Sch~duled 
Tribe Cell of the Ministry is separately under consideration. 

[Mini.f'r.v of Citlil Aviation O.M. No. A. 14016/ 1I/87-SCT 
dDt~d 4th April, 1988} 

ComlBdCS of the C",,'ttee 

The Committee would liII:e to be apprised of the final decision taken to 
augment the staff'strength of the SC/ST Cell. 

The Committee regret that as pointed out by the Liaison Officer in his 
inspection report, ecrtainposts were de-reserved without proper authori-
sation. They take strooa exception to this and expect tbat in future no 
post be de reserved in contravention of the directions issued in this reprd. 
Meauwhile responsibility should be fixed in earlier cases of dereservation 
without prior authorisation. 

Rqtly of the GO'ferDment 

All c:ases of dereservation of vacancies have since been rcgulariscd by 
obtainina post-facto approval from the MaDasing Director and have been 
duly ratifiec1 by the Air-India Board. except two cases otdcrcscrvation which 
are under process. IMtructions have since been issued by Air-Indja to ;\U 
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~he.Dep~rtments t~ ensure that prior approval of the Competant Authority 
15 IDvanably obtamed for de-reservation of va.cancies reserved for Sche-
duled Castes/Scheduled Tribes before a general candidate is appointed 

• aga,nst 'such vacancies. 

The matter regarding fixing of responsibility in earlier cases of appoi~t
ment of general candidates against reserved vacancies without prior autho-
risation is under process. 

[Ministry o/CMI Aviation O.M. No. A. 14016/11/87-SCT 
dated 4th AprU. 1988] 

Connneat. of the Committee 

The Committee would like to he apprised of the final action taken in 
the matter. 

RecOIIIJDeadatioa (81. No. 45, Plra No. 5.24) 

Out of 24 cases of alleged false certificates, the Committee have been 
informed that in 6 cases only the caste certificates have been found to be 
correct. In 3 cases investigations are under progress. Out of the remain-
ing 15 cases, services of 6 emyloyees have either been terminated or they 
themsdves resigned or left the service durjng investigation. Of the remain-
ing 9, it has been proved in six cases that bogus certificates were produced 
and departmental proceedings were underway; one person has been reverted 
to his substantive post as he had been recruited as general candidate but 
had got the promotion on· the basis of a false caste certificate. and in 
2 cases it was found that the employees. were not belonging t~ SCjST 
community and they were awarded punishment as per rules and since they 
were seltcted and appointed on standards applicable to general categories 
they have been placed in that category. 

Reply oftbe GoverDlDeat 

The factual position, as stated in the above recommendation is 
confirmed. 

[Ministry o/eMI Aviation O.M. No. A. J4016/11/87-SCT dated 
. 4th April, 1988J 

COIIIDleats of tbe COlDalttee 

The Committee will await the changes made in the Air India 
Employees' Service Regulations. 
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Reee •• ead.tloa (St. No. ~. Para No. 5.25) 

The Committee are of the view tbat procedure for· investigating the 
veracity or otherwise of alleged cases of false certificate is too cumbersome 
and involves inordinate delays. They ex.pect Air India Authorities to 
streamline the procedure so the such cases are investigated promptly and the 
delays curtailed. 

ltepIyof tile GOTerameat 

In cases, where, after submitting a caste-status certificate from the 
prescribed authority, a complaint is received or a doubt arises, regarding 
itl veracity, verification is carried out through the Government Authorities, 
about the correctness of tbe Certificate submitted by the employees. The 
Government authorities take quite a long time to carry out the investiga-
tions and to send to Air India, tbeir findings. As rar as Air India is 
concerned, it continues to follow up the cases vigorously and even go to 
tbe extent of sending its Officers, to personally approach the concerned 
authorities. for ex.pediting their investigations. On receiving the fin3ings 
from the Government Authorities, in cases of false certificates. it initiates 
disciplinary action in terms of Air India Employccs' Service Regulations 
and after giving the employee a personal hearing and based on the Enquiry 
Committee's findings, disciplinary action is taken. Air India will ensure 
tbat the enquiry proc:cedings are completed expeditiously and the services 
of those who submit false certificates are dispensed witb. Air India bas 
decided to amend the Air India Employee,' Service Regulations with a vicw 
to coable the appropriate Disciplinary Authorities to dismiss,without 
holdin. departmental enquiry. an employee who is appointed agam;t the 
reserved vacancy on the basis of a certificate of caste/status, whicb is found 
to be false. The amendment to Air India Employees, Service Regulations 
is under process by Air India. Such a step would result in expeditious 
disposal of the cases. 

(Minlslryo/CiviIAv;ation O.M. No. A. 14016/11/87·SCTdaled 
4th April, /988) 

The Committee will await tbe changes made in the Air India Employees, 
Service Rqulation •. 
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Racommclldatloa (SI. No. 47, Para No. S.l6) 
',t', 

During the evidence before the Committee, the representativei of the 
Air"India bas categoricaily assured" them. that once it is proved on the basis 
of investigations that a person has given a false caste cettificate he shall be 
dismissed forthright. The Committee hope that this procedure will be 
adopted in the six cases where departmental enquiry has been instituted 
after the investigationsrev~led that the Community Certificates submiUed 
by the peisons concerned were false. 

Re,l, of tile GoT ....... t 

The present position of the 6 cases where investigations revealed that 
Community Certificate submitted by them was false, is as under : 

Employee removed from the services of the Corporation 

Employee on completion of the enquiry proceedings, 
submitted his resignation, which was accepted. 

Departmental enquiry completed. Removal Orders were 
passed by the Competent Authority. However, before the 
notice could be served, the employee filed a Writ Petition in 
the court and the matter is sub-judice. 

Enquiry completed, but the Government Authorities are 
reviewing the case, and accordingly, the matter bas been 
referred back to tbe Government Authorities, for tbeir final 
decision about the veracity of tile certificate submitted by 
the emplopee. 

Enquiry completed. However, in the meanwhile, the 
employee produced a High Court Judgement, where tbe 
caste of Halba Kosbti is considered as Halha. The Govern-
ment of Maharasbtra has informed AI that the matter is 
pending for final decision in the Supreme Court. 

Before any action could be "taken, Writ Petition against Air 
India, in the Madras High Court has been filed, and the 
matter is sub-judice. 

1 

1 

1 

1 

1 

1 

(Ministry of Civil A.viation O.M. No. A.. 14016/11/87.SCT dated 
4th April, 1988J 
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"'" ;:,,_. I \ . ~ , , c ..... t. ef die c ..... ttee 

"The Committee may be apPQsedof tb~ ftnaldecision 'adell' 08 the 
cues at S. No. (3 to 6)'" 

, "ite*_ ........ (SI. No. 48, Para 'No. 5.27} 

'In reprdtoShrl Nagaiajan~s case the 'Committee will 'fib to he 
apprited of the action taken in the matter. 

Mr. N ....... jall'tscase ..va. ,re-examineclb), Air India and a fresh chartJe. 
sheet was iSiueail1i4 the enquiry proceedings were underWay. In the 
meantime, he filed a writ Petition to the High Court of Bombay, and has 
obtained a stay order to staltthe enquiry proceedings. The lIlaiter is now 
sub-judice aDd after the final judgement from tbe Bombay High Court, 
appropriate action will be taken. 

[Min/ltry of CMlAviol/OIJ O.M. ND . ..... U016/11/87.SCT Jared 
4th April, 1988J 

The Committee woald lib to be apprised of the final action taken in 
the matter. 



APPENDIX 

(Yide Para 4 of the Introduction) 

A"III,,;, of the Action Tak", by Go"rnm,nt on the Recommendations 
cO"'tllMd ill the Tw,nt,-ntuth Report 01 the Committee. 

1. Total number of Recommendations 

2. Recommendations which have- been accepted by 
Government (Yide recommendations at Sl.,Nos. 2, 5,6, 
7, 9, 10, 11, U, 13, 14, 15, 16, 17, 20, 21, 22, 23. 24, 2S, 
27,28,29,30,31, 32,33,34,35,36,37,40, 41,42, 43, 
44,49,50 and 51). 

51 

Number 38 
Percentage ·of Total 74.51 % 

3. Recommendations which ,the Committee do not desire 
to pursue in view of the qovernment's reply (vide 
recommendations at Sl. Nos. 18, 19, 38 apd 39). 
Number 4 
Percentage of Total 7.84% 

4. Recommendations in respect of which replies of 
Government have not been accepted by tbe Committee 
and which require reiteration (vitk recommendations at 
Sl. NOl. 1 and 3) 
Number 
Percenta&e of Total 

5. Recommendations in respect of which replies of 
Government have not been received (ylde recommenda-
tions at Sl. Nos. 4. 8. 26. 45. 46, 47 and 48). 

2 
3.92% 

Number 7 
Percentage of Total 13.73% 

Sunlilht Printers Dr. Sen Marl, Delhi-J 10006 

3S 

Phone : 233363 


	001
	003
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045



